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B.V. Pawar, 
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belgaum. 

(Shri C. Prekesh •.. Advocate) 

... 	Member (3) 

. . 	Member (A) 

•• Mpplicant 

The Chi'if Commissioner 
(Administration) and 
Commissioner of Income Tax, 
Karnataka I, 
Banqalore. 	 ... Raspondcnt 

(Shri M.S. Padrnarajaiah ... Advocate) 

This application has come up for hearinp before this 

Tribunal today, Hon'ble Member (J) made the following:— 

UPUER 

In this application the applicant prays that the order dated 

3.4.1936 assd by thf ,  respondent under Cub ll(vi) road with 

Rule 15(4) of the Central Civil Services (Classification, Control 
(Rules, for short) 

and Appeal) Rules, 1965/in Case Nc.34/ViQ/BVP/85/CC may be set 

aside (Annexure B) for the reasons stated in the application. 

2. 	In pare 6 of reply filed by the respondents it is stated that 

the applicant has not exhausted the right of appeal provided in the 

rules against the order of the disciplinary authority to the Central 

Board of Direct Taxes, Nw De1Pi and since th3 applicant has not 

exhausted all remedies provided in the rules he is not entitled to 

any r:.ief in this application under Secti6n 21 of the Administrativs 

Tribunals Act, 1985. The objection taken by the respondents is 

formidehi and ice are, ther-.for,,,, not in a position to give any 

rli:f in this application. The applicant is at liberty to move 

the appellate authority without prejudice to the contentions raised 

in this application. 
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Shri M.S. Padmarajaiah, learned counsel for respondents 

has invited our attention t the fact that this Tribunal had 

grantei stay of opration of the impugned order (Annexure 3) 

in and by its order dated 12.5.1986 passed by this Tribunal. 

Since the application is treated as closed the stay granted 

by this Tribunal earlier will stand vacated forthwith. 

In the result the application is disposed of as mdi—

catad ahov'. No orders as to costs. 

C 	
I / 

	/ 

MEIIBEP (J) 
	

MEMBIR (A) 
	C 

bsv 


